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'f 

Rapdts.,_-"U_,.0....,1.__.).""'--...... cn.,..........,;. _____ _ 

Advocate for ApplicanVs S-n' R • ~Av Advocate for RespondenVs L. M. PQ• 1 a • ,I 

~· ~·P·~\::;,-1~ 

Notes of the Registry Orders of the Tribunal Sheet No. 

OA No.63 1 / 05 
4 .2.20 1 I 

HON'BLE MR. JUSTICE S C SHARMA, J.M. 
HON'BLE MR. S. N. SHU~A, A.M. 

MA ( Restoration) No.4367 /2009-Thc.:rc is 

an illness slip of Mr. R Yadav, Advocate for 

th l' applic.-lnt We have: heard Mr. J(. P. 

Singh, /\dvocatc for rc..:spondents on t h e 

applica tion for restoration . 'fhc OA \.vas 

listed on 11.09.2009 fo r hearing and as 

none responded for the applican L on that 

date he nce the OA \vas dismissed 111 

clt.:fault. Th e application for restoration \vas 

n1ovcd on 3 1. 10 2009. lt has been alleged 

,. 1n the application th n1 counse-1 lor the 

;.lpplicanl Sri f~ajesh,var Yadav \\'dS 

su ffering fro1TI J a undice (Pi lia) from 

3 1.08.2009 and ~he trcaLn1cnt \vas going on 

and the physician advised him complete 

bed rcsl. Due to corr1pelling circu1nstanccs 

the applican t's Advocate could nol appear 

before the Tribunal on 1 l .09.200C) a nd 

\Vht ·n copy or thl' order \~'.1S rece ived by t h L· 

upplicun t then he: carn c 10 kno\v uuoul 

di::irni !:i::iHl of' lh<' OA and th e reafter h<~ 

cont acted his Advo1.;alc and rcs~oration 

application \\'ClS 1noved. 

Learned cou nsel fur the respondents 

argUL'.d that even though applica llon for 
. ~ 

restoration 1s not \vithin time butq is 

clclct) <'cl, it hds also been argued by Mr. 

l\ .P Sin·1.:1 lh C'1l on ::H:'verc-11 dates on behalf 
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o f a pplica nt o nly the illness s hps were being 

submitted a nd it shows th at the applicant 

is not in terested in pursuing the case and 

h e h;:id lost in te rec;;t in th e case. He also 

stated that facts of the case shows that 

apphcant has no interest in pursuing the 

m a tter. He staled that the applicant \vas 

tra n s fe rred from the institution and h e \..Vas 

relieved. But irrespective of the fact tha t h e 

was relieved he did not Joined at the 

transferred place a nd he nce salary was not 

paid to him a nd the OA h as bee n insti tuted 

fo r giving a direction to the rcspor1dents in 

order to pay the salary s 1nc{; 04. 1 1 .2003. 

Lea rned counsc~ I for the respondents also 

argued that Jatcr on the a pphcant joined a t 

the tra nsferred place and the salary vvas 

paid regularly to h im a nd the 

ci rcum stances of the case s h ovvs that he 

has no in le re s t. 

We have con sidered the ground 

m e ntioned for rcstorstion in the a pplicatio n 

a nd \Ve are o f the opinion that the grou nd is 

not sufficient. 1n ca~e the Advocate for the 

a pplica:~t '"as ill thL·n Hn illness shp could 

have bcl,;n subn1itted as be ing s ent earlie r 

and a fler\~ards o n behalf of applicant 's 

advocate but no illness slips \VC rC' sent on 

thHl ela te . This fact shov:s that the 

c.. p1ilica nt \Vas not pLtrsuing th e case a nd he 

1s not int r rcstcd. No useful purpos~ is 

guing to he served in resto ring the case as 
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applicant has lost interest. Restoration 

applican t is liable to be dismissed. 

/ns/ 

MA No.4367 /09 is dismissed. 
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